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PRASAD): I beg to lay on the Rules of Procedure and Con-

Table— duct of Business in the Rajya
-— 3 %

(1) A copy of Notification No. Babha, I am dirscted to hv

S.0, 572(E) (Hindi and Englisn
versions) published in Gazette of
India dated the 1st September,
1972 regarding management of
Messrs Diwan Sugar and General
Mills Private Limited, Sakhoti-
Tanda, District Meerut, Uttar Pra-
desh, under sub-section (2) of sec-
tion 18A of the Industries (Dcve-
lopment and Regulation) Act, 1951,
[Placed in Library. See No. LT-
4089172).

(2) A copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of sec-
tion 618A of the Companies .Act,
1956: —

(i) (a) Review by the Gevern-
ment on the working of the Hin-
dustan Salts Limited, Jaipur, for
the year 1970-71.

(b) Annual Report of the Ilin-
dustan Salts Limited, Jaipur, for
the year 1970-71 along with the
Audited Accounts and the Com-
ments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-4090/72]

(ii) (a) Review by the Gov-
ernment on the working of the
Sambhar Salis Limited, Jaipur,
for the year 1970-71,

(b) Annual Report of the
Sambhar Salts Limited, Jaipur,
for the year 1970-71 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. |[Placed
in Library. See No. LT-4091/72].

12.47 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir T have to re-
port the following messages re:eived
from the Secretary of Rajya Sabha.

(i) “In accordance with the pro-
visions of rule 127 of the

form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 18th December,
1972, agreed without any
amendment to the Indust:ial
Development Bank of India
(Amendment)  Bill, 1972,
which was passed by the Lok
Sabha at its sitting held on
the 12th December, 1972"

(i1) “In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Cun-
duct of Business in the Rajya
Sabha I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on
the 18th December, 1972, agre-
ed without any amendment to
the Industrial Finance Corpo-
ration (Amendment) Bill 1972,
which was passed by the Lok
Sabha at its sitting held on the
13th December, 1972.”

RE-CORRECTION TO UNSTARRED
QUESTION NO, 226
st gww W worm . (AT)
weger wEvey, At 7T wged § AvgEH
4 (1) sitgraq A 297 07 7 faar @
Iq & HT¢ qF 79§ frFaT A 2 )
&% gg A F am 71 927 ¥ fg w7
fear gar 2

waq wgww AL A oA
¥ qrE AT Wiar g )

W gww ®x ®oAW : 7EF AT
wrred #Y 97 & 1 &% foeg wv fear
gAT ¥ 1

—m
COMMITTEE ON PRIVAIE MEM-

BERS BILLS AND RESCLUTIONS
TWENTY-¥IRST REPORT

SHRI G. G. SWELL (Autonomous
District): 1 beg to present the
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Twenty-first Report of the Commit-
tee on Private Members’ Bills and
Resolutions.

12.48 hrs,

PUBLIC ACCOUNTS COMMITTEE
FIFTH-SIXTH AND FIFTH-EIGETH REPORTS
SHRI SEZHIYAN

1 beg to present the following Reports
of the Public Accounts Committee: —

(1) Fifty-sixth Report regarding
action taken by Governinent
on the recommendatijons con-
tained in their Eighth Re-
port on Chapter II of Audit
Report (Civil), on Revenue
Receipts, 1970 relating to
Customs.

(2) ¥ifty-eighth Report regarding
action taken by Goverument
on the recommendations con-
tained in their Fifth Report
on Audit Report (Civil), 1970
relating to the Ministry of
Works, Housing and Urban
Development.

12.49 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS
TWENTY-FOURTH [REPORT

SHRI AMRIT NAHATA (Barmer):
I beg to present the Twenty-fourth
Report of the Committee on Public
Undertakings regarding action taken
Yy Government on the recommenda-
tions contained in their Sixty-fifth
Report (Fourth Lok Sabha) on Min-
ing and Allhed Machinery Corpora-
tion Limited. .

RE: CORRECTION TO UNSTAR-
RED QUESTION NO. 2206—contd.

oY gew @ WA : WeT WA
gl gz @ % fx 4% faawe A
F1 G AT FF @ § w09 B A
fasr oY sar ot Fifeq faar w3 gAa
T & far w7 7

Weq A WA ¢ I9F @I F AT
aTer OR faas 49 |

Wt gwR WY wEET . wfE 9

(Kumbakonam):

S.T. Comm. Report
-Tew § #aT w4, Y o HE QAT |

MR. SPEAKER: That is not the
custom here. When the Papers are
laid. they are not read here.

SHR! JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of
order, Sir I see a statement correct-
ing his answer being laid by Shri
K. C. Pant against item No. 4(1).
Under the Rules, he has to read 1t
(Interruptions).

MR. SPEAKER: That has
laid on the Table,

SHRI JYOTIRMOY BOSU: This is
improper and irregular,

been

ot FER CX FGAX : Heqdl WEI2q
" Y fraw Fark & o T Y 7
A TAT T

WEIA WHAT . WAEAT LT A
AT T T I5HC 71 G A1 @
§ 1 378 g7 § e 7 wAwdg
IO FGHREA T4 T4 & |

The Papers laid on the Table are
not read here,

12.50 hrs.

COMMITTEE ON WELFARE OF

SCHEDULED CASTES AND SCHE-
DULED TRIBES

TweLFTH, THIRTEETH ANp FOURTEENTH
REPORTS

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): I beg to present the
following Reports (English and Hindi
versions) of the Committee on the
Welfare of Scheduled Casles and
Scheduled Tribes:—

(1) Twelfth Report regarding
action taken by Government
on the recommendations con-
tained in their Thirteenth
Report (Fourth Lok Sabha)
on the erstwhile Ministry of
Steel and Heavy Engineer-
ing—Reservations for Sche-
duled Castes and Scheduled
Tribes in Heavy Engigeering
Corporation Limited.



